BEFORE THE AJUDICATING AUTHORITY

(NATIONAL COMPANY LAW TRIBUNAL)

AHMEDABAD BENCH
AHMEDABAD

C.P. (I.B) No. 251/9/NCLT/AHM/2018

Coram: Hon’ble Mr. HARIHAR PRAKASH CHATURVEDI, MEMBER JUDICIAL
Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

Name of the Company: The Transport Corporation of India Ltd.
V/s.
Diamond Power Infrastructure Ltd.

Section of the Companies Act: section 9 of the Insolvency and Banﬁkruptcy
Code
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ORDER

Advocate Mr. Rituraj Meena is present for the petitioner.

Since the connected matter is adjourned to 02.08.2018, present matter 1s also
adjourned to 02.08.2018. '

List the matter on 02.08.2018

Jower N

MANORAMA KUMARI HARIHAR PRAKASH CHATURVEDI
(MEMBER JUDICIAL) (MEMBER JUDICIAL)

Dated this the 31% day of July, 2018.




